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deliver letters, etc- For these works, they
lose valuable time in a day. Above all,
for a meagre Rs. 108 p.m. they are engaged
throughout the month. Moreover, they
are not provided with D.A., medical bene-
fit, leave, dresses, bonus and even umbrellas
for the hot sun and in the rainy days.
Sir, there is no justification for throwing
Rs. 108 p.m. and extracting blood from the
poor E.D. employees in the postal depart-
ment. How can a man live with this
meagre income ? Therefore, I urge upon
the Government to look into this matter
sympathetically so that justice is done to
the unfortunate E.D. employees in the
postal department.

(iv) Need to have the 1966 agroament
between Gujarat and Rajasthan
implemented to make available to
Rajasthan worker from the Kadana
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(v) Steps needed to improve the
working of North-Eastern hill
University

SHRI CHINGWANG KON-
YAK (Nagaland) ; North Eastern
Hill University (NEHU) was set
up about ten years ago with it;
headquarters at Shillong (Meghalaya) to
cater to the educational needs of the
region, particularly for the States o'
Meghalaya, Nagaland and the Un:on
territory 0" M'zoram. With a com-
paratively small area o' operation and
fewer colleges, the NEHU by this
time should have developed into a
highly efficient institution to fulfil the
task for which it was set up. But, unfor-
tunately, the aims and objects of setting
up of this university have been belied by
mismanagenent of the affairs of the Uni-
versity by its authorities. Due to maladmi-
nistration, all types of corruption have
made inroads in the University. Alle-
gations of nepotism, favouritism and corr-
uption have been levelled against the
authorities of the University. The North
Eastern Hill University Executive Council
has passed a resolution demanding appoint-
ment of an Inquiry Commission to look
into the affair* of University. The stud-
ents have been divided. One faction has
been set up against the other. In doing so,
so much desired money is being wasted
eon unnecessary and wasteful expenditure.
Energy and resources are not put to the
advancement of learning but to see how
the opposite party is subdued. In doing
so, things have deteriorated from bad to
worse as time passes, and the main object
«of imparting education has been relegated
to the last. The University has been with-
-out a Vice-Chancellor nearly a year now.
As a result of this delay in the appointment
of a Vice-Chancellor, there is further
break-down in the University administra-
tion and communal tensions and students
rivalries have been encouraged further.
The NEHU Act envisages setting up of
campuses in the participating States and
Union territories. A few years ago, the
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foundation stone was laid for the Univer-
sity campus at Kohima (Nagaland)
but nothing further has been done so far
for proper development of the campus.
None of the Departments in the Nagaland
campus at Kohima has its compliment.
I would, therefore, urge upon the Govern-
ment to take immediate action on the

following matters

1. A Vice-Chancellor should be appoin-
ted immediately.

2. An inquiry commission should be
constituted as demanded by the Exe-
cutive Council of the University.

3.'A Pro-Vice-Chancellor should be
posted immediately for the Nagaland
campus at Kohima.

4. Adequate number of experienced
teachers be appointed for the Naga-
land campus Departments.

5. Works should be taken up immediately

for rapid and proper development of
the Nagaland campus at Kohima.
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